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Order dated 26..2403 

Nene appeared for the applicant when called 

ncr did the applicant appear in persen. NC request has 

also •e' made on •ehalf of the applicant Seeking an 

a1j.urnmgzt. In this year-.ld case .f 1998, pleaiins 

have been cempleted l•n 	ut the case is rendiso  

ecause of *en-pz:.secutien. In view of this, we 

disri;s this G.A. for default. shri Asl*k M.hanty,larne 
sr.csunel is present and heard. 

Inf.rrn the parties. 
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